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Smuggling Out of Fi~ Hundred Rupee 
Currency Note~ 

4174. SHRI M: R. KADAMBUR 
JANARTHANAN :Will the Mi11ister 
of FINANCE be pleased to state : 

(a) whether five hundred mpee 
currency notes are being smuggled out 
to gulf countries via the Indo-Pak bor-
der in Rajasthan; 

(b) if so. the details thereof; and 

(c) the steps taken or proposed to be 
tnken by the Government to check 
smuggling of currency notes? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) Available reports and 
seizure made indicate that the 
Rajasthan sector of the lndo-Pak bor-
der continues to be sensitive to smug-
gling of contrahnnd including Indian 
Currency of denomin<~tion ofRs. 500/-. 
The number of ca!\cs hooked and the 
value of500 rupee dcnomin:1tion notes 
seized by the Customs Authorities in 
this sector during the years !990 and 
1991 (upto 8-8-19'>1) ;ue given in the 
table beJow :-

Year No. of V;~lu.: of )00 Rupee 
cases 

1990 :\ 
•t991 6 

(U pto 8·8·9 I ) 

denomination notes 
sci1c.l in rupees 

2 .. \II J){)() 
~s :o.soo 

•Figure is pro\'ision:tl. 

{c) The Cu.;fnms .~tllhorilics 

remain vi&ilant «lgainst snm~~ling of 
eontrahnntl induding Indian 
Currency. 

Sale of Khaitan Tndia Umitcd 
Products 

4175. SIIRI RAJNATH SONKAR 
SHASTRI : Will the MINISTER OF 
LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether the Khaitan India 
Limited has been resorting to unfair 
trade practice by not making available 
the spare parts in respect of the items 
sold by it in its trade name. like kit of 
desert coolers. to the consumers 
thereby leaving them in lurch for 
exploitation by the traders in the 
open market : 

(b) whether Kllaitan India Limited 
also refuses to sell their products 
directly to the consumers as also the 
spare parts: 

(c) whether the Director General of 
Investigation and Registration and the 
Monopolies and Restrictive Trade 
Practices Commission propose to 
investigate the above matter: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN· 
TARY AFFAIRS AND THE MINis-
TER OF STATE IN THE MINISTRY 
OFLAW.JUSTICEANDCOMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALA.M): (a) to (d) 
The MRTP Commission has directed 
the Director General (Investigation &: 
Registration) to submit a report in 
order to find out whether M/s. Khaitan 
India Ltd. hns been resorting to Unfair 
Trade Prncttees (llTP) by not nraking 
available the spare parts in respect of 
the items sold by it in its trade name 
like Kit of desert coolers to the con-
sumers. In su..::h eases. the MRTP 
Commission being a quasi-judicial 
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body is empowered to take necessary 
action under the provisions of the 
MRTP Act, 1969. 

(Iranslation} 

Cupct Industry in Bhadohi (U. P.) 

4176. SHRI VIRENCRA SINGH: 
Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the carpet industry in 
Bhadohi. Uttar Pradesh is Jagging 
behind in the international market : 

(b) if so. the reasons therefor: and 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEIILOT): (a) No 
Sir. 

(b) Docs not arise. 

(c) Does not arise in this context. 

fEnglisiJ] 

ReeO\'ery of Income Tax Oue!l From 
Football Player-; 

4177. SHRI Ml !KUL BAL· 
KRISHNA WASNIK: Will the 
Mini.~tcr of FINANCE he pleilsed to 
state: 

(a) whether several lntlian ancf 
foreign football pla)crs have not paid 
their income tax dues despite massive 

earnings from various soccer clubs of 
the country : 

(b) if so, the details thereof: and 

(c) the action taken or proposed to 
be taken by the Government to recover 
income tax dues from these players? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 

(a) and (b) On the basis of inforn1ation 
that some football players may not be 
disclosing their earnings from the soc-
cer clubs in Calcutta for income-tax 
purposes. preliminary enquiries were 
condu~ted by the Investigation Wing 
of the hcome-tax Department. 

(c) In abe case of a foreign football 
player. a search under section 132 of 
the Income-tax Act. 1961 was conduc-
ted on 18-1-91 which resulted in 
seizure of certain incriminating 
documents. 

The results of enquiries conducted 
have been forwarded to the concerned 
Assessing of!iccrs for taking appro-
priate action to brin~ such earnings 
to tax. 

{Trn 11.\ I m ion/ 

Sick Textile And Jute llnit'l Jn Small 
Scale Sl·ctnr 

417K. DR LAXMINARA'iAN 
PANDEYA: Will the Minister of 
TEXTILES he pleased to sUite : 

(a) the number nf sick textile and 


